611 Bills—Intd,
SAWAI SINGH SISODIA): On behalf
of Shri Pranab Mukherjee, 1 beg to
move for leave to introduce a Bill
further to amend the Charitable En-
dowments Act, 1890.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Charitable Endowments Act, 1890.”

The motion was adopted.

SHRI SAWAI SINGH SISODIA: 1
introduce the Bill.

13.15 hps.

The Lok Sabha then qdjourned for
Lunch till Fiften minutes past Two
of the Clock.

The Lok Sabha re-assembled after
Lunch at Seventeen minutes past
Fourteen of the Clock.

[Mr., DEruTy-SrEAKER in the Chair]?
MATTERS UNDER RULE 377

NEED TO RESTART THE CLOSED KATIHAR
Jure MILLS OF BIHAR

SHRI TARIQ ANWAR (Katihar): 1
want to draw the attention of the
Dnjpn Commerce Minister towards the
reported lock-out and closing cown of
the katihar jute mills, Katihar ‘Bihar).
As I caine to know the Jute Mill was
continuing sick due to mismanage-
ment aund paucity of funds. The elec-
tricity department has disconnocted
power supply to the mill following
heavy arrear pending against it, Due
to the closing of the Jute Mill, thou-
sands of poor labourers and their
families will starve. As I am the re-
presentative of the areas, I have the
moral presponsibility to get it reopened.

So, 1 request Commerce Minister to
personally intervene and get the
Katihar Jute Mills restarted so that
the labtmirers could get their earning
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and livelihood. 1 also request the
Finance Ministry to allot adequate
funds for the payment of electricity

arrears and other recurring cxpendi-
ture. .
(ii) LATE RUNNING OF TRAINS ON

BAREILLY-PILIBHIT-SHAHSAHNFUR-
BAHERI-BUDAUN SECTION OF
N.E. RaiLway

e
|

132442
& ?35%
%3§332§

:
3

A T 91 1 #®aA 7 A3+
st f& 50-60 Paemeizx anma?
g v o 2¥% =%y Ig9T @2 T
VAT & | 9 Roeh oh Q9 NI 9L
g

H AWAE To §31 § W HEGT 3
’i‘?ﬁa‘mwrra‘ﬁaﬁm#
Ta® F FlgAw  FIYT FC TUT [
AR O 999 Tl TS| a8 #7d 241
T ¥ T SOTEI Ayt &l
haymomes & § M1 & 6l J
W ST HT !

“«Published in
13-7-19%4

Gazette of

v

India extraordinary, Part 2, Section II dated



